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When the matter was called for hearing today, learned Counsel 

for the appellant submits that the appellant has opted under the 

Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019 and to 

that effect, has also obtained the SVLDRS-4 Certificate and requests 

for withdrawal of this appeal.   



ST/87009/2016 

2 

 

 

 

 

2. Appellant has also filed an application stating that the issue has 

been settled under SVLDRS and seeks withdrawal of appeal.   

 

3. In view of submissions as above, the appeal is dismissed as 

withdrawn. 

 

 (Pronounced in the open court) 
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Member (Technical) 
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Member (Judicial) 
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